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2.

s'vhether Reporters of local papers may be allowed
to see the Judgment?_ j

i
"fo be referred to the Reporters or not? ^ '

JUPgylENT (ORAL)

(The judgment of the Bench delivered by Hon«ble i
Mr© P,K, Kartha, Vice ehairman(J)

Heard the applicant in person and Shri P.P. Khurana^

learned counsel for the respondents. The relief claimed in

the present application is that the post of Deputy Landa '

Development Officer should be filled up as per the Recruitment '

Rules by promotion from departmental candidate', on the basis :

of Annual Confidential Report Dossiers recorded upto the year '

enaing. 31»12,i987 as the post was to be filled up by departmental!

candidate after 8.1,1988, 1

2» There are two posts of Deputy Land &Development Officerj
of which one is to be filled by transfer on deputation and the

other by promotion/transfer on deputation.

The learned counsel of the respondents stated that
i

one post of Deputy Land &Development Officer is presently
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lying vacant and that it is p'^irposed to fill up that post

soon by promotion/transfer on deputation. He further

stated that the applicant also will be considered, along

with the others, for appointment to the said post. In

the case of the applicant, the consideration will be on

the basis of the Annual Confidential Report Dossiers

recorded upto end of December, 1987 onlyfe

4» As the respondents are willing to consider the

suitability of the applicant for appointment to the post

of Deputy Land a Development Officer, nothing further

survives in the present application. The respondents are
to

directed/consider the applicant for appointment as Deputy

Land £. Development Officer in accordance with the Recruitment

Rules, The application is disposed of accordingly^leaving

the parties to bear their ovm costs.
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- (p.K. KWTHA)
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